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 LOK  SABHA  4402  hrs.
 RE  :  ELECTIONS  TO  STATE

 ASSEMBLIES
 SHRI  ए,  K.  DEO  (Kalahandi)  ;  ‘I  have

 Saturday,  December  ‘18,  973{Agrahayana
 27,  7693  (Saka)

 7  ESE

 The  Lok  Sabha  met  at  Fourteen  of  the  Clock

 {MR.  SPEAKER  in  the  Chair}

 RE:  PRESENCE  OF  U.S.  SEVENTH
 FLEET  IN  BAY  OF  BENGAL

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Ihave  given  notice  under  rule
 377  about  the  presence  of  the  Seventh  Fleet.
 May  |  say  a  few  words  with  your  permission  ?

 In  a  Washington  news  of  the  U.S.
 Defence  Department  dated  ‘17-12-71  (the  time
 is  about  03  hours  behind  Indian  Standard
 Time),  it  has  been  revealed  that  the  U.S.
 Navy  ships  would  stay  in  the  Bay  of  Bengal
 under  the  pretext  of  arranging  security  for
 American.  citizens  in  Pakistan.  With  the
 object  of  complicating  the  issue.  further,  the
 United  States  Government  Pentagon  spokes-
 men  has  stated  that  it  is  too  early  to  draw
 any  conclusions  from  the  unilateral  cease-fire
 ordered  by  India,  and  has  added  that  the  U.S.
 Naval  task  force  is  continuing.  its  course
 towards  East  Pakistan  even  after  the  Pakistani
 surrender.to  Indian  forces,  They  have  summed
 up  by  sayiag  that  the  surrender  does  not
 really  change  a  thing  and  the  situation  in
 Bast  Pakistan  is  atitl  confusing,  This  they  have
 ealleda.  show  by  U.S.  force  and  the  task  force
 ह 2.  ’e-  political.  mission,  ‘This..U.5,  design
 which  ia  zevealed  further  by.  :the  utterances  of
 the  U.S.  Commander  in  the  Pacific.  Admiral  “inténds  to  keep  the  ‘liberated  tetritaries  with  °

 |  Joba  |  8..Cain  Jr.,.who  bas:  sald  that.  the  ae

 given  notice  under  rule  377.  We  want  a  cate-
 gorical  answer  from  the  Government:  as  to
 how  the  elections  to  the  State  Assemblies  are
 going  to  be  held.  It  was  decided  in  alkparty
 meeting  in  the  Prime  Minister's  room  that  the
 elections  to  the  various  Assemblies  would  be
 suspended  at  least  till  the  end  of  October.
 And  now  there  is  a  state  of  emergency  as  also
 the  Defence  of  India  Act.  The  fundamental
 rights  and  the  right  of  expression,  freedom  of
 speech  etc.,  have  been  suspended,  I  learn
 from  the  Lok  Sabha  Secretariat  that  no  notice
 has  been  given  of  a  Bill  for  extending  the  life
 of  the  various  Assemblies  by  one  year  more.
 Under  the  circumstances,  I  want  a  definite
 statement  whether  the  elections  are  going  to
 be  held  and  how  it  can  be  done  when  the
 fundamental  rights  are  suspended  and  there  is
 the  Defence  of  India  Act.

 RE:  DECLARATION  OF  CEASE-
 FIRE

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  would  like  to  know  whither
 the  declaration  of  the  “cease-fire”  means  that
 we  have  committed  ourselves  to  the.  position
 of  the  status  quo  ante  (interruption)  ¥
 have  the  right  to  raise  the  issue,  and  I  will.  do
 it  in  the  most  dignified  manner.  Sir,  Iam
 raising  this  issu¢  with  your  prior  permission.
 Therefore,  I  would  like  to  know  whether’  after
 the  declaration  of  “cease-fire,  there’  is
 commitment  to  “status  quo  ante’.  end
 whether  there.is  an  obligation  on  our  ‘part  to
 hand  overt  those  Indian  territories.  whicty  ‘were
 liberated  in  the  course  of  ‘the  recent  wir'tack  7
 to.  Pakistan  or  whether:  “thé.  ‘govertionnt



 3  Union  Territories

 K.  C.  PANT);  Sir,  I  beg  to  move*  ;

 “That  the  Bill  further  to  amend  certain
 ‘taxation  laws  in  the  Union  territories,  be

 taken  into  consideration.”

 This  Bill  has  been  brought  forward  for
 all  the  Union  territories.  as  part  of  the
 national  effort  to  find  additional  resources  for
 the  ‘relief  of  Bangla  Desh  refugees.  This
 matter  was  discussed  at  a  meeting  attended
 by  the  Governors  and  Chief  Ministers  of
 States  in  October  last  and  it  was  agreed  that
 both  the  Centre  and  the  States  should  raise  ad-
 ditional  resources  in  their  respective  spheres  of
 taxation  for  being  utilised  exclusively  for  the
 relief  of  Bangla  Desh  refugees.

 This  House  has  already  passed  a  number
 of  measures  in  80  far  as  the  decisions  related
 to  the  Central  sphere,  Most  of  the  States
 have  also  undertaken  necessary  legislation  in
 regard  to  matters  falling  in  the  State  sphere.
 The  present  Bill  seeks  to  give  effect  to  the
 decisions  relating  to  the  States  in  so  far  as  the
 Union  territories  are  concerned.

 This  is  a  comprehensive  measure  covering
 all  the  nine  Union  territories  and  follows  the

 ‘line  recommended  to  the  States  for  adoption
 ona  uniform  basis.  The  Governments  and
 Administrations  of  the  Union  territories  were
 also  consulted  before  the  proposals  were
 finalised

 Before  I  refer  to  the  details  of  the  Bill,  I
 would  like  to  say  a  word  in  so  far  as  the  Bill
 relates  to  Union  territories  with  legislatures.
 The  members  from  Goa,  Daman  and  Diu  had
 written  to.  me  that  the  Legislative  Assembly  of
 that  Union  territory  should  appropriately
 consider.  a  measure  like  this.  There  is  20
 Legistative  Assembly  in  Manipur  at  preseat
 and  the  functioning  of  the  Legislative
 Assembly  of  Tripura  has  been  suspended.  So
 far.as  thess  two  Union  territories.  are  con-
 ontned,.  the  legisiation  has  to  be  passed  by
 Parliament...  We  were  told  that  the  Legislative
 Assembly  of  Goa,  Daman  and  Diu  was  not
 scheduled  to  meet  before  March,  i972  and  that
 the:  Legislative.  Assembly  of  Pondicherry  was

 ‘likely  to  mest  only  by  the  end  of  January,
 wR

 yee
 not  wait.  that

 Fy
 long.

 a thought  that  comprthensive  Bil.  cov
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 expenditious  method  of  achieving  the  object
 The  Governments  of  both  the  Union  territories
 have  agreed  to  this.  I  would  also  add  that  the-
 present  levies  are  intended  for  the  purposes  of:
 the  Union  and  not  for  augmenting  the  revenue
 of  the  Union  territories.  Under  article  246  (4)
 of  the  Constitution,  Parliament  has  power  to
 make  laws  for  ali  the  Union  territories  in
 regard  to  all  matters  enumerated  in  the  Seventh
 Schedule  to  the  Constitution.

 The  Bill  provides  for  the  amendment  of
 the  Indian  Stamp  Act,  1899,  as  in  force  in  the
 different  Union  territories  to  provide  for  an
 additional  duty  of  40  paise  on  instruments
 Telatable  to  entry  63  of  the  State  List.  A
 similar  levy  has  already  been  imposed  in
 respect  of  instruments  relatable  to  entry  or  in
 Union  List.

 The  other  levies  proposed  in  the  Bill  are  as
 follows  :

 {a)  a  surcharge  on  payments  for  admis-
 sion  to  entertainment  at  the  rate  of
 30  paisc  per  ticket  or  where  the
 entertainment  tax  is  paid  in  a  lump
 sum  at  $  per  cent  of  such  tax,  in
 the  Union  territories  of  Delhi,
 Manipur,  Tripura,  Goa,  Daman  and
 Diu  and  Chandigarh  ;

 {b)  a  surcharge  on  bets  equal  to  0  per
 cent  of  the  basic  tax,  in  the  Union
 territories  of  Dethi,  Manipur  and
 Tripura  ;

 (c)  a  surcharge  on  the  tax  on  sale  of
 goods  including  sales  of  motor  spirit
 and  lubricants  at  2  per  cent  of  the
 basic  tax,  in  the  Union  territories
 of  Delhi,  Manipur,  Goa,  Daman  and
 Diu,  Pondicherry  and  Chandigarh  ;

 {d)  a  surcharge  on  non-commercial  motor  :
 vehicles  at  10%  of  the  basic  tax.‘  in
 “Dethi,  Manipur,  Goa,  Daman  and

 Diu  and  Pondicherry  |  and

 .  oe  &  surcharge  on  “bus  ‘passdnger  fares a  OF  Re.  4  and  above  at  §  pee  cmt  of
 "the  basic  ‘tax  in  Chandigarh

 rect
 additional  levies

 see  feed
 extra  '
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 a  whole  year.  This  is  not  a  farge  amount
 compared  to  the  size  of  the  resources  needed
 to  meet  the  expenditure  on  the  Bangladesh
 refugees,  but,  I  hope  thut  this  will  be  looked
 upon  as  a  humble  contribution  to  the  national!
 effort.  by  the  peaple  of  the  Union  territories.
 Sir,  Icommend  the  Bill  to  the  House.

 MR.  SPEAKER  :  Motion  moved  :

 “That  the  Bill  further  to  amend  certain
 taxation  laws  in  the  Union  territories,  be
 taken  into  consideration.”

 SHRI  BIREN  DUTTA  (Tripura  West)  :
 Sir,  the  people  of  India  have  done  a  commen-
 dable  job  in  the  liberation  struggle  of  Bangla-
 desh  and  we  are  proud  of  it.  Now  the  question
 before  us  is  that  of  meeting  the  economic
 difficulties  of  India.  On  that  I  would  like  to
 put  a  question  to  the  hon.  Minister.  It  has
 aleady  been  ably  put  by  the  Indian  Express,
 which  asks  :

 “Will  the  mounting  tax  arrears  be  ever
 recovered  or  not  for  ever  ?  Last  year  the
 gross  arrears  of  income-tax  and  corporate
 tax  amounted  to  as  much  as  Rs.  841
 crores  a  figure  large  enough  to  finance  two
 big  steel  plants.”

 Government  have  just  now  come  to  collect
 some  taxes  from  Union  territories  which  are
 some  of  the  areas  which  are  so  backward  and
 so  poor.  Why  can't  government  come  forward
 with  measures  to  realise  these  Rs.  843  crores  ?
 The  people  of  India  will  be  behind  the  govern-
 ment  if  they  come  forward  with  such  a
 measure  in  the  House  to  recover  those  arrcars
 of  taxes  which  have  been  avoided  by  the  big
 capitalists  for  a  long  period.  Is  it  because  of
 the  pressure  of  big  money  that  they  arte  not
 doing  it  ?  To  bring  in  new  measures  for
 vealising  taxes  from  the  Union  Territories  for
 relisf  to  refugees  is  not  just.  Government
 ‘shouid  not  try  to  impose  any  more  taxes  on
 these  backward  Unions  territories.  It  is:much
 better  to  try  to  collect  all  the  tax  arrears,
 especially  when  the  emergency  powers  are  at
 their  disposal,  fuatead  of  mopping-up  the  black
 money  ‘you-are  coming  here  for.  taxing  the
 Poor  poople..of  these  “backward:  areas:  for
 getting 2  paltry  sum,  2  :do:not  think  this
 legilation:  much  increasé  in  the’  price  of:  commodities,  This:

 Tripura,  where  the  transport  cost  of  materials:
 is  already  very  high.  This  Bill  will  benefit  only
 the  business  community  who  will  raise  the
 prices,  thereby  increasing  the  suffering  of  the
 people  of  Manipur  and  Tripura

 So,  I  do  not  find  any  reason  why  at  this
 moment  this  Bill  has  to  be  brought  ia.  J  wish
 the  government  would  withdraw  this  Bill.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :  Mr.
 Speaker,  it  was  a  bit  of  a  surprise  to  me  to
 find  that  when  moving  this  Bill  for  conside-
 ration  the  Minister  has  not  thought  it  fit  to
 try  to  amend  this  to  bring  it  into  line  with
 what  the  government  has  already  said  in  the
 case  of  similar  proposals  which  were  made
 in  the  case  of  West  Bengal.  In  keeping  with
 this  meeting  of  Governors  and  Chief  Ministers
 of  States  held  in  New  Delhi  on  the  22th
 November  1971,  which  is  being  quoted  in  the
 Statement  of  Objects  and  Reasons  in  the  case
 of  all  these  new  duties  and  taxes  for  refugee
 relief  it  has  been  mentioned  that  certain  taxes
 and  duties  and  surcharges  on  instruments
 of  mass  circulation  falling  within  the  field  of
 taxation  of  the  States  should  be  imposed.
 Following  that  they  have  selected  certain
 items  on  which  they  want  to  impose  these
 taxes.

 Now,  I  may  inform  the  House  that  a  few
 days  ago,  when  the  Consultative  Committes
 for  West  Bengal  met  on  the  2nd  and  3rd  of
 this  month,  a  similar  structure  of  proposals
 was  put  before  the  Consultative  Committee
 and  Mr.  Pant  explained  that  this  was  a  -  sort-.
 of  uniform  proposal  which  was  being  put  be-
 fore  all  the  States  in  the  country  and  all  of
 us,  more  are  less,  agreed  to  accept  it.  But
 when  we  got  down  to  discussing  “these  specific”
 proposals,  a  large  number  of  Members,  a
 majority  of  Members  in  the  Committee,  be-
 longing  to  all  parties,  including  the  ruling
 party  pointed  out  that  while  they  welcome  or
 certainly  do  not  object  to  extra  duties  or  taxes.
 imposed  on  things  like  eatertainmeat:  or  priv  _
 vately-owned  vehicles.  to  =  large  nweasure,  the.
 opposition.  was  voiced  to  the  proposal  of  rails.
 ting  the  sgles  tax.  ‘The  experience:has  show  oa
 that  the:  imposition,  of  additional  sales  -iex.  ine:
 variably  Jeads  to.  a  more  than
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 total  selliag  price  ‘much  morc  than  what  is
 warranted  by  the  increase  in  the  sales  tax.
 Therefore,  ali  Members  fad  pleaded  in  that
 Committee  that  this  particular  item’  should  de
 yeconsidered  and  that  should  be  withdrawn.
 At  present,  at  any  rate,  the  Government  has
 no  machinery  that  we  can  think  of  by  which
 they  can  prevent  this  kind  of  uawarranted
 price  increase  being  imposed  on  the  com-
 munity.  This  particular  item  is.  directly  rela-
 ted  to  the  living.and  economic  conditions  of
 the  people.  Everybody  had  pleaded  that  thi
 particular  item  should  be  left  out.

 Finally,  after  consideration,  in  that
 Coimmittee  where  Mr.  Pant  was  present  and
 the  Prime  minister  was  also  present,  they
 agreed  that  only  no  sales  tax  they  are~  pre-
 pared  to  make  a  concession.  Yun  please  find
 it:out.  Thais  the  only  item  on  which  you
 agreed.  Iam  really  surprised  to  find  that  in
 the  case  of  amail  union  territories,  the  sales-tax
 ia-being  proposed.  again.  We  wanted  such
 item:  to  be  selected  which  do  not  directly
 hit  the  pocket  of  the  ordinary  common

 tyan.  You  want  to  impose  the  sales  tax  on
 motor  vehicles  or  things  like  that.
 pot  object  to  that.  ह... ८  had  even  suggested
 ‘fiquor.  Ido  not  know  why  the  Government
 ‘has  chosen  not  to  increase  the  tax  on  liquor.
 ‘The-sales  tax  will  have  directly  inflationary
 “effect  though  there  is  no  justification  for  it.
 “Bat  it  is  found,  every  time,  it  leads  to  an
 “‘uswarranted  rise  in  retail  selling  prices.  Parti-
 -eulatly  now,  in  the  new  situation:  that  has
 “atiogn,  we  do  not  expect  that  this  thing  will  go
 on  for.  vory  long,  that  the  Bangla  Desh  affair

 *  will  be  a  long-term  one-we  do  not  think  so  or
 “we  do  not  hope  so—and,  therefore,  at  this

 'igtage,  just  to  impose  the  sales-tax  throughout
 all  these  union  territories  is  both  unnecessary
 aad  inadvisable,  and.it  should  be  withdrawa

 Ap  regards.  passenger  fares,  transport  fares,
 it-snys  ‘bere  that  on  all-fares  of  “*one  |  cupse..
 agdabove”  the  sur-charge.  will  be  imposed.

 As-far..
 h  as-union  territories  comprise  a  particular  town

 ofp  particular  city  oaly,  there,  very  .  probably,  -

 है! उ  isa:  question  of  golag  -  iato  details.

 2  the  muxipiina  bos:  face  qithig’  ose  town  or  “I

 DECEMBER  8  1971  Taxation  Laws  (Amdt)  BiH:  .

 We  do

 of  “one  rupee  and  above”,  “But  this-also  |  we
 feel  is  unnecessary.  .Why  do  you.  ‘unnecessa.,
 धार  tax  the  travelling  public  by  this  increase,
 for  in  some  of  these  areas  road  transportation  :
 is  the  only  method  of  transport  available  ta
 them.  Therefore,  I  would  just.  like:  to  say—I-
 won't  take  up  more  tim:—that:this  qnestion  of
 passenger  fares  on  the  buses  and  the  question
 of  the  sales  tax  should  be  reconsidered  and
 these  should  be  withdrawn.  The  other  ones
 can  remain.  There  is  mo  need  to  impose
 fresh  burdens  now  on  the.common  people  at
 this  time.

 SHRI  P.  K,  DEO  (Kalahandi)  :  I  oppose
 this  Biil  firstly  on  the  ground  that  Bangla
 Desh  has  become  a  reality  and  the  refugees
 should  start  their  trek  back  homsward,.  So,  on
 the  plea  of  feeding  thc  Bangla  Dash  refngees
 no  such  impost  should  be  coming  before  us.

 Secondly,  L  object  to  this  on  the  ground
 that  it  isan  indirect  tax  and  will  hit  the
 common  man,  more  so,  the  Union  Territories.
 We  know  which  are  the  Union  Territories.
 My  friond,  Mr.  Biren  Dutta,  from  Tripura
 has  highlighted  the  problems  in  Tripura.
 Tripura’s  population  has  been  doubled,  by  the
 influx  of  refugees.  So,  taking  into  considera-
 tion  this  fresh  impost  of  indirect  tax,  howavet
 small  it  may  be,  it  will  affsct  the  common
 man.  It  will  have  an  inflationary  effect  and
 on  the  plea  of  this  sales  tax  and  indirect  taxa-
 tion,  the  unscrupulous  businessmen  will  natiz-
 rally  take  recourse  to  raise  the  sate  price.

 So,  I  strongly  object  to  this  Bill  and  I
 think  now  that  all  Bills  introduced  in  this
 House  to  raise  additional  resources  for  the
 refugees  should  come  to  an  end

 Thank  you,  Sir.

 SHRIK.C,  PANT:  Iwasa  Httle  sur-
 prised  at  my  hon.  friend,  Mr.  Deo's.  remarks
 because  I  do  nat.really  think  that  there  can  be.
 any  objection  to  this  measure  in:  tote  ofin
 principle.  Hs  seams  to  suggest  ‘that  because.
 ‘the  hostilities  had  ended,  therefore,  this.  maax..
 sure'is  unnecessary.  That.is  not  correct.  As

 tained  ;  in  my.  opening:  statement,  this:  .
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 that  is  by  no  means  covered  by  the  -  resources
 already.  raised:  In  fact,  the  Budget  provision
 so  far  made  amounts  to  Rs.  360  crores  and
 we  bave  to’  raise  as  much  of  resources,  new
 resources,  ‘as  is  humanly  possible,  to  meet
 this  expenditure  and  ithe  Centre  and  the
 States  are  raising  Rs.  35  crores.each  addition-
 ally  ina  full  year.  The  Centre  has  done  its
 part  and  this  Parliament  has  approved  ail
 measures  under  which  fresh  resources  have
 been  raised  as  part  of  those  taxation  measures
 and  many  of  the  States  have  followed  suit.
 Some  States  which  have  not  yet  brought  for-
 ward  the  measures  will  do  so  and  itis  only
 in  respect  of  Union  Territories  that  we  have
 come  now  before  the  House.

 I  have  already  indicated  that  the  amount
 Of  money  being  raiscd  is  not  very  much.  J
 would  remind  Shri  Biren  Dutta  that  he  was
 possibly  thinking  of  some  of  the  more  remote
 and  not  so  well-to-do  Union  Territories.  There
 are  other  Union  Teriitories  hke  Delhi  and
 Chandigarh  which  should  certainly  make  their
 contribution.  I  don’t  think  that  the  remote-
 ness.of  the  area  or.  the  relative  backwardness
 of  the  areas  has  anything  to  do  with  this,
 Everybody,  every  citizen  in  this  country
 should  contribute,  I  feel,  to  this  national
 effort  which.  is  @  national  necessity.  Now
 what  he  said  would  amount  to  denying  some
 people,  even  some  regions  the  privilege.  of
 making  their  contribution  to  this  effort  I  don't
 think  there  is  anyone  in  this  country  who
 would  not.  like  to  make  his  due  contribution
 to  this  effort.  He  also  said  this  will  not
 ring  much  money,  and  that  is  all  the  more
 reason  for  this,  if  I  may  say  so.  On  the  one
 hand  we  don’t  want  to  put  too  much  burden
 on  the  people  and  on  the  other  hand  we  don’t
 altogether  deny  them  the  privilege  of  making
 this  contribution  and  therefore  we  have

 thought  it  necessary  to  bring  forward  this

 cy  Sh#t  Gupta  referred  to  opposition  in  the
 Consultative  Committee  to  the  proposal  for
 imposing  surcharg:  on  sales-tax  and  also  the
 surcharge  ow  passenger  fares,.:.So  far  as  sales~
 tax!  ig.‘  gencefoed,  as  I  told:  सिंका,  it  was  cers
 tainly  opposed,  but  we  have  kept  it,  ithas
 ‘Become  law-gud.  it  has  not  been  ‘diopped.”  On

 5%  was  levied  on  the  basic  fare.  That  is,
 when  the  passenger  fare  is  one  rupee  or  more
 and  not  otherwise  and  inno  other  Union
 Territory.  So.  t  would  like  him  to  understand
 that  this  particular  measure  applies  only  to’
 Chandigarh,  not  to  others.  As  he  himself
 said,  Chandigarh  is  a  City  Union  Territory
 and  therefore  this  one  rupeo  would  cover
 all  the  fares  within  the  city.  As  for  fares.to
 other  parts  of  Punjab,  Haryana  and  so.  on,
 Punjab  and  Haryana  have  beth  accepted  this
 measure.  Therefore,  even  for  the  sake  of
 uniformity  with  neighbouring  States  of  Pun-
 jab  and  Haryana  and  because  this  would  not
 affect  anybody  in  the  Union  Territory,  I
 think,  this  is  acceptable,  and  in  fact,  this  is
 necessary.  I  think  it  would  be  invidious  to
 leave  this  out  and  put  something  in  favour  of
 Chandigarh  as  against  Punjab  or.  Haryana,
 for  instance.

 These  I  think,  are  the  points  that  were
 made  and  |  have  replied  and  I  hope  the  House
 will  agree  to  this  measure.

 MR.  SPEAKER:  The  question  is  ro

 “That  the  Bill  further  to  amend  certain
 taxation  laws  in  the  Union  Territories,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 MR.  SPEAKER  :  There  areno  .amend-
 ments.  The  question  is  :

 “That  Clauses  2,  and  3,  ि  Schedule,
 Clause  1  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill."

 The  motion  was  adopted

 Clause  2,  and  3,  the  Schedule,  Clause  L
 the  Enacting  Formula.  and  the  Title

 were  added  to  the  Bill

 iHRI  K  fom  PANT  ;  Sir,  I  beg-to  moves:  |

 ‘That  the  Bill  be  patsed.”

 UR,  SPEAKER  :  ‘The  question  ह ज

 "That the  Hilt  be:  passed,’
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 34.29.bes.  |
 ANNOUNCEMENT  RE.  STATEMENTS
 “BY  THE  PRIME  MINISTER  AND

 ‘THE  DEFENCE  MINISTER

 MR,  SPEAKER  :  Before  taking  up  the
 text  item  I  have  to  inform  the  House  that
 the  Prime  Minister  will  make  a  statement  at
 2.45  P  M.  and  the  Defence  Minister  at  3.30
 P.M

 AN  HON.  MEMBER:  Likely  to  make
 a  statement  ?

 MR.  SPEAKER  :  Iris  not  ‘likely’,  but
 she  will  make  a  statement.  She  had  been
 out  but  she  has  definitely  reached  back.

 SHRIS.  M.  BANERJEE  (Kanput):  4
 hofie  you  will  give  us  also  an  opportunity  to
 make  a  statement  on  the  international  situa-
 tion.  We  also  want  to  make  some  statement
 some  day.  We  have  been  demanding  this
 from  you.

 MR,  SPEAKER  :  Let
 every  day,

 him  not  raise  it

 14.30  hrs.
 ESSENTIAL  COMMODITIES  (AMEND-

 MENT).  BILL

 7
 THE  MINISTER  OF  STATE  IN.  THE

 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MEMT  (SHRI  GHANSHYAM)  OZA):  I
 beg  to  move  :*

 what  the  Bill  further  to  amend  the  Essen-
 -  tial  Commodities  Act,  1955,  as  passed  by

 Rajya  Sabha,  be  taken  into  consideration”.

 The  main.  purpose  .of  bringing  forward
 this  amending  Bill  is  to  make  the.  provisions
 of.  section  424  of  the  Essential  Commodities
 ‘Act  permanent,
 aware,  the  provisions.  of  section  £2A  will  cease
 tochave  effect  on  thé  3fst  Decomber,  ५77

 |  When  the  Bill  was  last’  amended,  some'hon.  —
 _,'Miembers  had  expressed”  the  desite  that  this

 .  ‘argpndment,  should  “be  for  a  longer  ‘perio’  or

 As  the  House  is  perhaps

 SRE  Os  आज  छह
 be  empowered.

 that:.time  Government  thought  that  first  they:
 could  bave  it  fora  period  of  two  years:  and
 then  they  could  review  the  position.  We  have
 also  taken  this  opportunity  to  remove  serfain..,
 anomalies  that  are  existing  in  the  Act  and  to
 make  the  provisions  >f  some  of  the  sections
 more  purposeful  and  more  effective

 As  hon.  Members  are  aware,  section  32A
 deals  with  orders  which  are  called  special
 orders.  When  Goverament  notify  that  a  cer-
 tain  order  is  to  be  treated  as  a  special
 the  trials  under  those  provisions  are  to  be
 held  summarily.  We  have  found  that  this
 has  had  a  very  salutary  effect,  We  have  been
 able  to  deal  with  the  situation  more  effectively
 thereby  and  it  is  the  experience  of  the  State
 Government  and  the  Union  territories  that
 these  provisions  have  been  salutary  and  they
 have  desired  that  they  should  be  maintained
 on  the  statute-book.  Therefore,  we  have
 brought  forward  this  amending  Bil!  to
 make  section  I2A  which  is  expiring  on  the
 34st  December,  this  year,  a  permament  pro-
 vision.  It  is,  however,  an  enabling  thing,  and
 it  is  onty  when  Government  notify  that  a
 particular  order  is  to  be  treated  asa  special
 order  that  the  trial  will  be  summary.  But  we
 know  that  the  provision  of  the  law  area  bit
 stringent,  and,  therefore,  we  have  also  provided
 that  these  notifications  are  to  enure  only  for  a
 period  of  two  years  and  ‘thereafter  they  would:
 cease  to  Operate  and  shal]  have  to  be  reviewed,
 We  have  made  this  provision  because  of  the
 stringency  of  the  provisions  relating  to  special
 order.

 As  Ihave  said,  we  also  want  to  utilise
 this  opportunity  to  plug  certain  loopholes
 that  we  have  found  in  the  implementation  of.
 the  Act

 For  example,  under  section  2  (f)  QO
 Government  ate  authorised  to  issue  orders  wn
 as  to  make  search,  seizure  etc,  legally.  Under
 that  provision,  the  offivers  who  is.doing  the
 search  can  seize  the  articles  in  respect  of
 which  the  law  has  been  violated,  but  he.canact  -
 seize  the  receptacles,  the  coverings  and:  the
 vehicles.  This  was  a  bit  .irksome  in!  the  im-

 plementation  of  the  Jaw,  and,  therefote,  “to;
 dicen make  things  clear.-we,  have  said  that.

 who.  is.  searching.  the:  vessels,  vehicles  aig
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 also-can  size  the  conveyance  or  the  recepta-
 cles  or  the  coverings  or  whatever  else  he  finds
 it  necessary  to  seize.  Therefore,  by  this
 amendment,  we  are  covering  that  toophole.

 We  have  also  amended  section  3.  Govern-
 ment  are  authorised  to  issue  a  notification  in
 the  larger  interests  to  take  possession  of  stocks
 of  commodities,

 When  Government  procure  stocks  of  certain
 commodities,  they  have  to  decide  on  the  price
 to  be  paid  to  them.  As  the  law  stands,  what
 is  specified  to  be  paid  is  the  controlled  price
 and  the  the  post-harvest  price.  Wherever
 there  is  a  controlled  price  fixed,  it  is  not
 necessary  to  take  into  account  the  post-harvest
 price.  This  is  an  apparent  anomaly,  So  we
 are  making  it  clear  that  wherever  there  is  a
 controlled  price  of  a  commodity,  Government
 should  be  authorised  to  procure  it  at  that
 price,  There  is  no  meaning  in  taking  into
 account  some  other  factor  when  the  controlled
 price  of  a  commodity  is  fixed.  Therefore,  the
 word  ‘and’  appearing  in  the  clause  is  being
 substituted  by  ‘or’,

 We  have  also  sought  to  amend  sec.  5,  हम
 authorises  the  Central  Government  to  delegate
 powers.  The  Centra!  Government  can  issue
 orders  delegating  power  to  the  State  Govern-
 ments  and  the  officers  concerned.  But  the
 section  is  not  clear  whether  the  Government
 can  delegate  tie  power  of  issuing  orders  and
 notifications  also.  In  certain  cases,  Govern-
 ment  have  to  issue  notifications,  So  by  ano-
 ther  amendment,  we  are  including  notifications
 also  within  this  because  without  it  it  is  a  bit
 ‘anomalous.and  +  does  not  allow  us  to  imple-
 ment  the  Act  effectively,  and  in  the  spirit  in
 which  ‘we  want  it.

 These  are  the  few  amendments  proposed
 and  I  commend  my.  motion.to  the  House.

 -MR,  SPHAKER  :  Motion  moved

 “That  the  Bil  further  to  amend  the  Essen-
 .  tia!  Commodities:  Act,  1955,  as  passed  by

 foodstuffs  and  medicines.
 “big  monopolists  are  very  successful  in  befool-

 .  _Radyw  Sabla,  be  taken  into  consideration”.  RLECT!
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 opinions.  There  can  be  no  dispute  on  the
 point  that  the  prices  of  essential  commodities
 should  be  controjled  and  the  consumers’  inte-
 rest  should  be  protected,  4  want  to  make
 some  points  in  this  connection.

 My  first  point  is  that  people  now  find  a.
 situation  in  which  smuggling,  hoarding,  profi-
 teering  black-marketing  and  adulteration  go  on
 unchecked  and  uncontrolled.  This  gives  rise

 .to  rise  in  prices.  Government  have  not  been
 successful  in  checking  all  these  offences,  Prices
 are  deliberately  raised  by  the  capitalists  and
 monopolists  to  rob  the  common  people.  They
 take  advantage  of  shortage  of  commodities  or
 create  artificial  scarctiy  to  fleece  the  common
 people.  The  ruling  Congress  Government
 instead  of  punishing  them,  aid  them.  There-
 fore,  the  Act  must  be  impartially,  strictly,
 quickly  and  efficiently  enforced  to  curb  these
 activities.

 My  second  point  is  that  traders  and  busi-
 nessmen  who  smuggle  goods  in  vehicles.  and
 carriers  should  be  stopped  from  doing  so  and
 be  punished  severely.

 My  third  point  is  about  adulteration  of
 The  traders  and

 ing  the  Government  and  indulging  in  this
 ofience  and.  in  adulterating  foods  and  medici-
 nes.  Rice,  pulses  and  kerosene  are  all  being
 adulterated  and  sold  at  a  high  rak  and  =  this
 sort  of  adulteration  is  going  on  in  the  field  of
 medicines  and  all  essential  commodities  and
 ultimately  benefits  go  to  the  traders.  There  is
 no  question  of  controversy  here.  The  ques-
 tion  is  one  of  finding  out  concrete  steps  0  set
 up  a  machinery  which  will  prevent  and  check
 the  monopolists  from  robbing  the  common
 people,

 44.43  brs,
 STATEMENT  RE.  FACILITIES  FOR

 DISABLED  SERVICEMEN.  AND.
 WAR  WIDOWS  °-

 THE  PRIME.  MINISTER,  MINISTER
 OF  ATOMIC’  BNERGY,  Mi
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 Security  Force.  Soon  the  lights  will  go  up  in
 gur  cities  but  in  many  hearts  darkness  will.
 remain..  However  proud  a  nation  or  a  family
 ja  of  sacrificing  its  best  for  the  country,  this

 :gentiment  cannot  help  the  widow  in  grappling
 with,  the  problems  of  daily  life;  or  the  child-
 ‘ten  who  are  bereft  of  a  father’s  guiding  hand.

 '  ‘For  brave  young  men,  straight  and  strong  in
 body,  to  be  suddenly  without  a  limb,  is  not
 only  a  matter  of  physical  pain  but  of  ‘mental
 ghock  and  agony.  None  of  these  want  pity
 or  charity,  ‘What  they  need  is  compassionate
 tinderstanding,  and  assistance  to  re-adjust

 ‘themselves  to  the  sudden  and  unforeseen
 ‘change.in  their  lives.  We  must  assure  them
 that  life  sti!t  has  much  to  offer  them  and  they
 in  turn  have  much  to  offer  society.

 Thave  been  deeply  concerned  with  this
 ‘question  since  962  when  I  became  Chairman
 of  the  Citizens’  Central  Council.  Then  and
 again  in  96S,  ३  visited  almost  every  military
 hospital  along  our  borders  and  also  our  reha-
 bilitation  centres.  Ihave  been  haunted  by
 the  thought  that  wz  have  not  done  enough.

 2
 गा

 The  lives  of  martyrs  cannot  be  valued  in
 etms  of  moncy,  Their  sacrifice  is  beyond

 yecompense.  But  a  grateful  nation  remembers
 4ta  debt,  and  its  obligation  to  them  to  mitigate
 the  sufferings  of  their  wives  and  children.
 ‘Goyernment  have  now  decided  to  rectify,  in
 80  far  as  possible,  the  deficiencies  in  our  pro-
 grammes  for  the  war  disabled  and  the  families
 bf  those  who  have  died  fighting

 Since  our  aim)  has  been  to  give  special
 thelp  to  the  weakest  in  our  society,  at  this

 “gnoment  we  should  not  forget  the  other  physi-
 cgally  handicapped  and  disabled.  They  also
 “need  our-help  They  can  and  should  become

 ‘“aseful.workera  in  various  fields.  Many  .  of
 “them  show,  special  .aptitude.for  certain  voca-

 ins  which  compensate  for  their  -handicap

 one.  of  providing.  the  appropriate  training  and
 lence,  ह...  propase  40  bring  a

 and  will  pursue  the  matter’  farther

 For  all  these  handicapped,  the  problem  is

 and  war  widows  (SH  76

 that.even  those  employers  who  ars  not  covered
 by  this  enactment  will  come  forward  -  volunta-:
 Tily  to  follow  this  law.  :

 The  public  sector  undertakings  are  requi-
 red  to  reserve  vacancies  for  ex-servicemen:*
 including  the  disabled.  However,  it  is  true‘
 that  the  position  regarding  actual  employment
 is  not  satisfactory.  Government  have,  there-
 fore,  decided  to  issue  a  directive  to  all  under-
 takings,  where  necessary  by  amending  their
 Articles  of  Association,  to  fill  vacanciss  on
 the  same  basis  as  government  departments.
 Such  a  directive  would  enlarge  the  reservations
 for  disabled  servicemen.

 Coming  to  employment  under  Government,
 there  are  already  orders  for  the  rehabilitation
 of  disabled  officers  of  the  defence  forces  in
 civil  posts—clusses  I  and  H—  by  relaxation  of
 age  limits,  medical  standards  etc.  Effective
 implementation  of  these  facilities  will  be  cn-
 sured.  As  regards  disabled  exservicemen,
 preference  will  be  given  to  themin  the  10%
 and  20%  vacancies  reserved  for  ex-servicemen
 generally  in  classes  II]  and  IV  posts  respecti-
 vely.  In  addition,  in  cartain  circumstances
 vacancies  up  to  another  7  %  will  be  made
 available  only  to  disabled  ex-servicemen.  7

 In  the  unreserved  quota-of  vacancies  in
 both  these  classes  disabled  servicemen.  already
 get  some  preference.  हुअ  has  now  been  decided
 to  give  them  first  priority  along  with  retren-
 ched  government  employees.  It  has  also  beeh
 decided  that  upto  2  members  of  the  family’
 of  a  serviceman  killed  in  action  will”  be  given
 priority  for  employment  immediately  after  the”
 retenched  government  employees  atid  disabled
 servicemen.  They  will  be  exempted  from
 going  through  the  employment  exchange.  i”

 ‘We  realize  that  merely  expending  the  ‘em-.
 Ployment-opportunuties  will  not-be  enough.  ho
 will  ‘be.  equally  necessary  to  assist  the  disabled
 exservicomen  to.take  full  advantage.  of  these  2
 opportunitics.  Government  propose  to  arrange.

 iety:  of  training
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 full  cost  of  education  upto  the  end  of  the
 first  degree  course  of  the  dependants  of  all
 personne! of  the  defence  and  para.  military
 forces  killed  or  permanentaly  disabled  during
 the  current  hostilities.  Government  will  also
 meet  the  full  cost  of  such  dependants  who  are
 at  present  undergoing  post-graduate  courses.

 We  can  enact  laws,  but  it  is  the  outlook  of
 the  public  which  makes  all  the  difference.
 Public  behaviour  towards  the  handicapped
 should  not  be  affected  by  old  prejudices.  On
 the  contrary,  we  must  all  help  to  make  them
 self-reliant  again.  No  longer  need  such  a
 handicap  prevent  a  person  leading  a  full
 life,

 I  am  glad  that  actuated  by  the  same  con-
 siderations  as  the  Union  Government,  several
 State  Governments  have  taken  up  schemes  to
 assist  servicemen  and  their  families  through
 land  allocation,  cash  grants,  educational  sti-
 pends  etc.  I  hope  that  this  governmental  effort
 will  be  reinforced  by  the  widest  measure  of
 popular  support.

 4.48  brs.
 ESSENTIAL  COMMODITIES  (AMEND-

 MENT)  BILL  Contd.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  Mr
 Speaker,  Sir,  at  the  outset  I  say  that  I  support
 the  Bill  but  while  supporting  the  Bif{  I  must
 point  out  to  the  hon.  Minister  that  the
 prices  of  essential  commodities  have  risen
 and  not  only  in  Dethi,  but  m  other  places  too

 As.  pointed  out  by  my  hon.  friend  Shri
 Indrajit  Gupta  when  he  was  speaking  on  the
 Defence  of  India  Bill,  after  the  budget,  prices
 west  up:  ;  taking  advantage  of  this  emergency
 sme  of  the  unscrupulous  -  businessmen  have
 increased  the  prices  of  practically  all  the  essen
 tial  conimoditles.

 In  Delhi  the  prices  of  ‘vegetables  Had  gone
 Up;  the  ptice  of  sugar  had  gone  न  by  20
 Paise  Or  “Ynote  in  several  places,  though  we

 Were  assured  it  this  House  by  the  hon,  Minis.  ©
 tor  Shel  Ahmed  that  the  price  of  sugar  would

 AGRAHAYANA  27,  893  (SAKA)  (Amdt)  Bill  48

 of  any  torch  cell  being  available  unless  some-
 body  paid  at  Jeast  fifty  per  cent  more  than  the
 actual  price.  It  is  not  available  even  then.

 During  the  black  out  people  bad  to  use
 candies  in  their  homes,  but  no  -candie  was
 available,  it  was  available  only  to  those  who
 were  prepared  to  pay  more.  Then,  the  prices
 of  some  of  the  ordinary  medicines  used  regu-
 larly  by  some  of  the  patients  went  up.  The
 first  answer  of  the  chemist  to  enquiries  was
 that  the  medicine  was  not  available.  Then
 he  would  say  he  would  find  out  if  something
 was  left,  and  it  was  made  available  if  tha  cua-
 tomer  was  prepared  to  pay  more.

 The  price  of  meat  has  risen  from  Rs.  Sto
 Rs.  6a  kilo,  The  price  of  fish  in  some  of  the
 markets  has  risen  from  Rs.  7  to  Rs.  98  kilo,
 The  price  of  eggs  has  risen  from  Rs.  3.50  to
 Rs.  4  8  dozen.  The  cost  of  lunch,  breakfast
 and  dinner  has  increased  in  ordinary  resteu-
 rants  by  at  least  25  to  30  per  cent.  We  are
 the  only  fortunate  persons  in  this  House  and
 the  other  House  who  have  to  pay  only  Rs.
 4.20  for  a  good  पाली  in  the  imperial.  sense,
 because  it  is  highly  subsidised.  So,  we  are  en-
 joying,  whereas  ina  city  like  Delhi  people
 have  to  pay  25  to  30  per  cent  more,

 I  would  like  to  know  from  the  bon,
 Minister  whether  he  is  aware  that  the  cost  of
 an  ordinary  crude  blanket,  not  a  fine  one,  has
 increased  by  Rs..5  to  Rs.  7,  and  the  cost  of
 flannel  and  other  woollen  goods  have  increa-
 sed  by  {0t0  25  per  cent.  in  certain  places
 even  by  30  per  cent

 It  is  quite  clear  that  some  of  the  business-
 men,  I  do  not  8006  every  one,  have  minted
 money-even  during  this  emergency  at  the  cost
 of  the  entire  nation.  That  is  why  some  of
 the  people  still  feel.  that  the  wac  should  have
 continued,.so  that  they  are-able  to  —  sell-goods
 at  exorbitant  prices.

 This  amendment’  was'to  expire  on  ist
 Decentber,  I974.:  ry  now  sought  to  ‘amend

 section  124  to  provide  that  ft  will  have  opera.
 tion  only  for  a  period  of  two  years  with  sulfa.
 ble  saving  -provision.  What  is.  the  use  ‘of.
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 aircraft  carrying  it  was  confiscated.  Gold  may
 not  be  an  essential  commoiity,  but  it  is  essen-
 tial  for  many  people.  So,  I  would  request
 the  hon.  Minister  to  tell  us  how  many  people
 have  been  punished  during  this  period  of
 emergency  after  the  Budget  was  announced.
 ft  is  no  use  passing  legislation.  We  know
 what  is  happening.  We  discuss  the  railway
 accidents,  and  there  are  more  railway  acci-
 dents,  We  discuss  the  floods,  and  there  are
 more  floods  in  the  country.  We  discuss  the
 rise  in  prices,  and  prices  rise  more.  Do  we
 take  it  that  it  is  better  not  to  discuss  these
 Matters,  because  we  give  vent  to  our  feelings
 but  our  suggestions  are  not  implemented  by
 the  Government  ?

 I  hold  the  Government  responsible  for  the
 price  rise,  Even  though  the  hostilities  have
 ceased,  prices  are  bound  to  increase  further.
 Let  Government  take  note  of  it  and  issue
 certain  instructions  to  those  who  can  possibly
 control  prices  to  see  that  prices  are  not
 allowed  to  rise.  The  prices  are  to  be  stabili-

 ‘aed  at  a  reasonable  level.  But  what  is  a
 reasonable  level  ?  Is  it  the  7947  level  or  957
 level  or  4967  level  or  what  ?  The  Government
 should  see  that  some  deterrent  punishment
 is  given  not  only  on  paper  put  also  in  actual
 practi¢e,  ६०  that  it  may  be  an  eye-opener  to
 those  who  are  actually  enjoying  at  the  cost  of
 the  nation,

 ही,  पन्नालाल  आरूपाल  (ग्ंगानयर)  :
 अध्यक्ष  महोदय,  मैं  एक  सूचना  देना  चाहता  हूँ।
 श्री  बनर्जी  ने  मूल्यों  के  बारे  में  जो  बात  कहीं  है.

 बहू  ठीक  है।  मेरी  पत्नी  ने आज  मुझ  से  कहां  कि
 इन  ठिठका रिया  छाला  सुला  मुनाफाखोर  व्यापारियों

 :  की  गोली  क्यों  नहीं  लगी  और  हमारे  जवानों  को
 लगी  उसने  कहा  कि  राष्ट्रपति  भवन  में  जो

 दुकान  है,  उस  पर  वजन  बढ़ाने  के  लिए  चीनी  पर

 _  पाठी  छिड़क  कर  बेचा  जा  रहा  है,  कम  तोला  जा

 रहा  है  और  बीस  प्रैसे  ज्यादा  छिए  जा  रहे  हैं।

 :  सें  चाहता  हूँ  कि  इस  बारे  में  अभी  जांच  कराई

 -  जाये  |

 |  *  SHRE_C;  CHITTIBABU.  (Chingleput).; °  Hon.  Me.  Speaker,  Sir,  I.  :am-.  thankful. .to
 you.  for.giving-me  an  opportunity

 =  fow  words.  on  The,  Essential  Commodities
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 (Amendment)  Bill..  I  welcome  this  Bill  beca.
 use  it  deals  with  essential  »  commodities
 required-by  our  common.  people.  It  is  the
 primary  duty  of  a  developing  country  that
 the  essential  commodities  like  foodgrains,
 edible  oil,  medicines  and  so  on  are,  made
 available  to  the  comtion  people  at  a  modera-
 tely  reasonable  price  level  and  then  only  the
 common  people  will  be  able  to  appreciate  the
 development  efforts  made  by  the  Government.
 If  the  Government  want  to  secure  the  willing
 cooperation  of  the  common  people  in  their
 efforts  to  raise  the  standard  of  living of  the
 people,  then  it  must  be  ensured  that  the
 production  and  distribution  of  essential
 commodities  are  controlled  legally  so  that
 the  common  people  are  able  to  secure  the
 basic  necessities  of  life.

 4.59  hrs,
 [Mr.  DEPUTY  SPEAKER  in  the  Chair)

 Sir,  58  commodities  have  been  listed  under
 this  law  as  essential  commodities.  I  would
 like  to  point  out  that  the  Government  have
 recently  levied  an  excise  duty  on  newspapers,
 which  comes  to  two  paise  per  newspaper.  But
 the  newspaper  owners  without  any  compunc-
 tion  have  raised  the  price  of  newspapers  by  7
 paise  or  8  paise.  It  must  be  remembered,
 Sir,  that  the  common  people  of  the  country
 cannot  afford  to  have  the  mass  media  of
 communication  like  Radio  or  some  other
 luxuries  of  the  present  day  like  frequenting
 cinema  which  are  normally  within  the  reach
 of  people  in  a  developing  country.  Even  the
 poorest  of  the  poor  try  to  buy  a  newspaper  and
 get  some  information  regarding  the  happenings
 in  the  country.  With  the  increase  in  price'of'
 newspapers,  they  are  deprived  even  of  this
 facility.  I  would  appeal  to  the  hon.  Minister.
 that  the  newspaper  should  also  be  declared  as
 an  essential  commodity  so  that  the  newspaper
 owners  do  net  raise  the  price  according  ‘to
 their  whims  and  fancies,  The  Government
 with  the  noble  objective  of  according  sucoour
 and  relief  to  millions  of  Bangla  Desh  refugees
 levied  an  excise  duty  of  2  paise,  but  the
 newspaper  owners  have  raised  the  price  by.

 I  would  orge  upon  the  Government  -
 that  newspaper  should  also  be  listed  under
 this  Act.as.an  essential  commodity,

 nena
 provisions.  contataed

 ial
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 964  will  be  in  force  only  upto  31.12,1971,
 In  particular,  the  provison  regarding  the  pro-
 cess  of  conducting  summary  trial  in  the  case
 of  violation  of  special  orders  issued  by  the
 Government,  is  now  sought  to  the  put  ona
 permanent  basis  under  this  amending  bill.
 This  is  to  be  welcomed  hy  ali  of  us,  especially
 when.  more  than  22800  offences  were  committed
 inthe  year  ‘1970,  This  bill  has  been  intro-
 duced  at  the  appropriate  time:

 I  would  say  here  that  there  is  no  meaning  in
 just  controlling  the  essential  commodities.  I
 say  this  because  adulteration  in  the  country
 has  gone  up  by  leaps  and  bounds.  The
 producers  and  the  merchants  know  that  the
 people  will  have  to  buy  their  essential
 requirements  and  they  exploit  this  dependen-
 ce  to  their  full  advantage.  They  take
 several  devious  ways  of  adulterating  the  essen-
 tial  commodities  and  try  to  become  rich
 quickly  by  selling  such  adulterated  essential
 commodities.  I  would  request  that  the  hon.
 Minister  should  implement  more  stringently
 the  Prevention  of  Food  Adulteration  Act  and
 then  only  the  people  will  be  benefited  by  the
 provisions  of  Essen  tial  Commodities  Act.

 While  replying  in  Rajya  Sabha  to  the
 point  regarding  fixation  of  procurement  price
 on  the  basis  of  post-harvest  price.  the  hon.
 Minister  referred  to  the  activities  of  Pood
 Corporation  of  India  in  the  country  which
 are  aimed  at  securing  fair  prices  to  the  small
 Producers.  So  far  as  Tamil  Nadu  is  concerned
 the  Food  Corporation  of  India  has  procured
 only  S500  tonnes  of  kuruvai  paddy.  While
 there  is  procurement  potential  avaifable  in
 the  country,  we  see  that  foodgrains  are
 imported,  that.  The  hon.  Minister  may  say  the
 State  Goverament  has  not  been  extending
 enough  co-operation  in  this  activity,  I  would
 point  out  ‘that  the  State  Government  of  Tamil
 Nadu  is  not  only  interested  in  the  procure-
 ment  activity  of  the  Food  Corporation  but
 also  in  the  welfare  of  small  cultivaters  and
 Producers,  The  State  Government  is  not
 only  interested  in  its  survival  but  -  also.in  the

 obi
 and  welfare  of  the  people  of  .  the

 ec

 curement  activity  in  Tamil  Nado.  oe
 a
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 I  would  -stress  that.  the  “Food-  Cor-
 oration  of  India  ‘should  intensify  its  pro-

 not  be  continued  after  two  yout.
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 Government  want  to  put  certain  provisions
 on  the  statute  book  on  a.  permanent  basis,
 they  should  seek  a  provision  which  will  enable
 them  to  review  the  notifications  issued  under
 this  Bill,  I  feel  that  this  is  contrary  to  the
 intentions  of  the  Government.  I  -would
 request  the  hon,  Minister  to  clarify  this
 point  in  his  reply.

 Before  I  conclude,  I  would  stress  that
 newspaper  should  also  be  declared  as  an
 essential  commodity.  I  would  also  suggest
 more  vigorous  implementation  of  Prevention
 of  Food  Adulteration  Act  so  that  the  peopte
 are  able  to  derive  the  advantage  from  the
 provisions  of  Essential  Commodities  Act.

 SHRI  GHANSHYAM  OZA:  Mr,
 Deputy-Speaker,  Sir,  while  the  hon.  Members
 by  and  large  welcomed  these  ameondotents,
 they  have  utilized  this  opportunity  to  express
 their  concern  about  certain  things  like  price
 rise,  non-availability  of  certain  commodities
 and,  as  was  pointed  out  by  my  hon.  friend,
 Shri  Barupal,  adulteration  also.  The  hon.
 Member  belonging  to  the  DMK,  who  spoke
 last,  while  welcoming  the  amendments,
 expressed  the  desire  that  notification  under
 Sec.  42  A  should  not  have  only  a  life  of  two
 years.  Iam  afraid  he  has  nat  properly
 followed  the  provisions  of  section  42  (a),
 which  relates  only  to  summary  trials..  Orders
 are  issued  under  Section  3  and  if  any  order
 issued  under  Section  3  is  notified  as  a-special
 order,  then  the  courts  are  entitled  to  try
 those  offences  in  a  summary  manner.  We
 have  got  the  Criminal  Procedure  Code  ;  we
 have  got  the  Criminal  Jurisprudence.  Every.
 accused  is  supposed  to  be  innocent.  When  he
 is  held  up  before  the  court,  he  is  given  every.
 opportunity  to  defend  himssif  and  there  ja. a
 laborious  procedure  by  which  he  gels.  an
 opportunity .to  prove  that  he  is.  innocent...
 Cnterruption)  ©  am  coming  to  that.  So  far
 as  the  essential  commoditics  are  concerned,
 we  say,  these  crimes  are.  not  against  persons
 and  that  these  crimes  are.against  society  aad,
 therefore,  they  should  be  .  dealt.  with  more..
 firmly,  drastically  and  in  a  summary  manaec,..
 80  that  we
 But.we  should  -not.  forget  -that,.  after.all,.#
 ia  @  stringent:  peqvision  id.  law  and,  whenever...
 a  stringent  provision  in  law  is.  made,  we  anist..-

 IF  after

 quickly  dispose  of  thege.  cases.
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 {Shri  Ghanshyam  Oza]
 years  tt  is  found  that  in  view  of  the  prevailing
 state‘of  commodities  being  available,
 price-rise,  etc.  we  should  extend  the  period,
 tse  Government  is  authorised to  extend  the
 périod  of  notification.  We  shall  not  have
 to‘come  to  Parliament  for  extending  the  period
 of  notification.  After  two  yeass,  the  Govern-
 ment  will  review  the  position  as  to  what  is
 the  position,  about  supply  of  essential  commo-
 dities,  what  is  the  price  trend,  etc.  ‘All  these
 things.can  be.  taken  into  consideration.  If
 we  find  that  in  the  larger  interest  of  the
 community  we  should  extend  the  period  of
 notification,  we  shall  doso.  These  powers
 are  with  the  Government.  We  have  not  to
 come  to  Parliament  for  that.  We  have  made
 this  particular  provision  and  ¥  am  sure  this
 will  satisfy  the  hon.  Members.

 Then,  some  bon.  Members  showed  con-
 cern  about  the  price  rise  and  ३  share  their
 concern.  The  Essential  Commodities  Act
 is  a  permanent  feature  of  our  economy.  We
 keow  that  constrains  are  bound  to  develop.
 The  way  in  which  we  are  fast  developing,  we
 are  raising  resources  and  diverting  them  to
 certain  production  sectors  and  we  have
 forumulated  several  plans,  in  doing  so,  occa-
 sions  are  bound  to  arise  when.  there  will  be
 short  supplies  and  there  will  be  constrains
 here  and  there.  Therefore,  we  have  to  put
 the  Essential  Commodities  Act  on  a  perma-
 nent-basis  on  the  statute  book  to  deal  with
 the  situation  as  we  are  facing  today.

 There  in  Emergency  now  and  we  have
 got  the  Defence  of  India  Act  and  the
 Defence  of  India  Rules  framed  thereunder.
 We  can  take-more  effective  measures.  As  the
 House  knows,  in  Delhi,  we  have  put  so  many
 pergons’  behind  the  bar,  So  many  other
 States  have  taken  drastic  action.  Apart  from
 the  Defence  of  India  Act  and  the  Rules  made
 thereunder,  even  under  the  Essential  Commo-
 dities  Act,  all  these  powers  have  ‘been  delega-  |
 ted:  te  ‘State  Governtients.  We  are  always
 writitig  to  State  ‘Governments  to  utilisé  the
 powers  so  that  isipplics  are  “maintained  and
 “that  nidue  rise in:  price  ‘does  not.  take  place
 and  that  hoerding  does  not  take  |  plice.
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 we  tush  it  toa  particular  area  if  other
 things  permit  us.to  do  so,  We  have  te.  lodk
 to  the  defence  requirements  also.  .  Certain
 commodities  have  to  be  diverted.  for.  meeting
 the  immediate  needs  of  the  army  ‘people,

 We  have  alerted  the  State  Governments
 to  keep  a  watchful  eye  on  the  commodities
 which  are  essential  forthe  purpose  of  the  comm-~
 unity  and  see  that  the  prices  are  properly  main-
 tained.  As  the  House  knows  the  Dethi  Adminis-
 tration  has  alerted  itself  and  it  has  appointed
 80  many  inspectors  and  it  has  opened  so  many
 fair  price  shops  and  these  fair  price  shops  have
 been  forced  to  display  prices  in  their  shops  at
 which  the  commodities  will  be  available.
 Ail  these  measures  are  having  some  effect.
 But  I  must  tell  the  hon  Members  that  by
 merely  putting  a  law  on  the  statute  book
 we  should  not  derive  satisfaction  and  that
 if  the  law  is  there  on  the  statute  ook,  every-
 thing  will  be  all  right.  We  cannot  be  com-
 placent  about  it.  That  thing  will  not  do.
 In  the  society  we  have  also  to  be  very  watch-
 ful.  For  that  purpose,  Consumers’  Resistance
 Movements  have  started.  Citizens’  Council
 is  also  there.  Women’s  Council  is  also  func-
 tioning  and  with  the  co-operation  of  all
 theses  bodies,  we  hope  that  at  the  present
 juncture  we  will  be  able  to  maintain  the
 price  line.  This  is  all  what  I  would  like  to  say.

 MR.  DEPUTY  SPEAKER.  The  ques~
 tion  is  :

 “That  the  Bill  further  to  amend  the
 Essential  Commodities  Act,  1955,  as
 passed  by  Rajya  Sabha,  be  taken  into
 consideration.”

 The  motion  was  adopted,

 MR.  DEPUTY  SPEAKER  :  There  are
 nO.  amendments  to  the  clauses.  So,  I  will  put-all

 -  the  clauses  to  vote,

 The  question  is:

 “That  clauses  286  §,  Claud  ih  “the
 Epacting  Formula,  and  the  Title  stand  part
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 SHRI  GHANSHYAM  OZA  :  I  move  :

 :
 0७६  the  BHI  be  passed.”

 MR.  DEPUTY  SPEAKER  :  The  ques-
 ion  is:

 “That  the  Bill  be  passed.

 The  motion  was  adopted.

 a  Ro

 15.  I2  brs

 STATUTORY  RESOLUTION

 RE.  PUNJAB  STATE  ELECTRICITY
 BOARD

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.  R

 GANESH):  I  beg  to  move

 “Whereas in  pursuance  of  sub-section

 (3)  of  section  65  of  the  Electricity  (Supply)
 Act,  948  (54  of  1948),  the  Government
 of  the  State  of  Punjab  has,  with  the

 approval  of  the  Legislative  Assembly  of

 that  State,  fixed  by  its  Order  No.  8268-

 2I&E/64  dated  the  28th  April,  1964,  the

 sum  of  rupecs  twenty  crores  as  the

 maxitnum  amount  which  the  Punjab

 State  Electricity  Board  may  at  any  time

 have  on  foan  under  sub-section  (i)  of
 the  said  section  65  ;

 And  whereas  the  Government  of  the

 State  of  Punjab  proposes  to  increase  the

 aforesaid  amount  to  rupees  fifty  crores  ;

 And  whereas  the  Legislative  Assembly
 of  the  State  of  Punjab  has  been  dissol-

 ved  5p

 =  And  whereas  under  the  Proclamation,

 -  dated  the  i5th  June,  1971,  issued  by  the

 .  President  under  article  356.0f  the  Cons-

 fa

 ,titution,  the  powers  of  the  State  ‘Legis-
 Jature  are  oxercisable  by  Parliament  ;

 Now,  therefore,  it  is’  hereby  rasolved
 “that-the  Lok  Sabha  do  accord  approval’  to’
 the-proposal  of  the  Goverament  of  the  State

 Of  Panjab  to  fix.  under  sub-section  (3)  of  sec
 thom  53  of  she  Electricity  (Supply)  Act,  1948.

 ‘G4  0F  1948),  the  sum  of  rupepe  fifty:  ह-.......... क  .

 ‘Heute  stabde  adjourned  it  4:30  pitas  «°°
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 State  Electricity  Board  may  at  any  time
 have  on  loan  under  sub-section  w¢))  of
 the  said  section  65.”

 MR.  DEPUTY  SPEAKER  :  The  question
 is:

 “Whereas  in  pursuance  of  sub-section
 (3)  of  section  65.  of  the  Electricity  (Supply,
 Act,  4948  (54  of  1948),  the  Government  Or
 the  State  of  Punjab  has,  with  the  approva,
 of  the  Legislative  Assenibiy  of  that  State,
 fixed  by  its  Order  No.  8268-2/&E/64  dated
 28th  April,  1964,  the  sum  of  rupees  twenty
 crores  as  the  maximum  amount  which
 the  Punjab  State  Electricity  Board  may  at

 any  time  have  on  loan  under  sub-section
 (i)  of  the  said  section  65  ;

 And  whereas  the  Governinent  of  the
 state  of  Punjab  proposes  to  increase  the
 aforesaid  amount  to  rupees  fifty  crores;

 And  whereas  the  Legislative  Assembly
 of  the  State  of  Punjab  has*been  dissolved  ;

 And  whereas  under  the  Proclamation,
 dated  the  15th  June,  1971,  issued  by  the
 President  under  article  356  of  the  Consti-

 tution,  the  powers  of  the  State  Legislature
 are  exercisable  by  Parliament  ;

 Now,  therefore,  it  is  hereby  resolved
 that  the  Lok  Sabha  do  accord  approval
 to  the  proposal  of  the  Government  of  the
 State  of  Punjab  to  fix,  under  sub-section

 (3)  of  section.  65  of  the  Electricity  (Supply)
 Act,  4948  (4  of  1948),  the  sum  of  rapecs
 fifty  crores  as  the  maximam  amount

 hich  the  Punjab  State.  Electricity  Board

 may  at  any  time  have  on  loan  under  sub-

 ‘section  am  of  the  said  section  65."

 The  motion  was  adopted

 MR.  DEPUTY-SPEAKER  Mr..  Vidya
 Charan  Shukla.  oo

 AN  HON.  MEMBER  :  ‘He  is  not  there,  _

 Sic.  “ee

 MR.  DEPUTY  SPEAKER:  If  he  isnot.
 ‘there,  am  helpless

 There:  de  io  other  business.  |  So,  the:
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 75.4  bes
 The  Lok  Sabha  then  adjourned  till  thirty

 minutes  past  Fifteen  of  the  Clock

 The  Lok  Sabha  reassembled  at  thirty
 minutes  past  Fifteen  of  the  Clock.

 Mr,  Deputy  SpeEAKER—in  the  Chair]

 UTTAR  PRADESH  CANTONMENTS
 (CONTROL  OF  RENT  AND  EVICTION)

 (REPEAL)  BILL

 MR  DEPUTY  SPEAKER  :
 Charan  Shukla......

 Shri  Vidya

 Before  the  Minister  speaks,  I  have  to
 inform  the  House  that  the  Defence  Minister
 would  make  the  statement  at  3-45  instead  of
 at  3-30  P.M.

 THE  MINISTER  OF  STATE  (DEFENCE
 PRODUCTION)  IN  THE  MINISTRY  OF
 DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKLA):  Sir,  I  beg  to  move  :

 “That  the  Bill  to  provide  for  the
 repeal  of  Uttar  Pradesh  Cantonments
 {Conrtol  of  Rent  and  Eviction)  Act,  1952,
 as  passed  by  Rajya  Sabha,  be  taken  into
 consideration

 ‘The  Billis  very  simpie  and  direct  and
 its  purpose  is  very  limited.  Ido  not  consider
 that.iu  needs  any  elaborate  explanation.  It
 was.  introduced  in  the  Rajya  Sabha  on  12th
 August,  4977  .and  was  discussed  and  passed
 by  it  on  ३77  November,  1971.  The  intention
 of  the  Bill  is  .to  bring  about  uniformity
 between  the  Contonment  areas  of  Uttar
 Pradesh  and  rest  of  the  areas  of  Uttar  Pradesh
 State  in  the  matter  of  rent  contro!  law.

 Befare  the  commencement  of  the  Consti-
 tutien,  the  power  to  make  laws.  ih  respect  of
 rent  control  and  regulation  .  of  house
 accainmodation  in  Cantonment  '  areas  was
 exercised  by  the  former  State.  Legislatures,”
 in  fost  of  the  States,  the  State  Rent
 Control  .-Act  was  applied  “to.  Cantonment
 areats  and  those  Acti.  coptinued®  to:  86  in”
 forces:ia  those  areas:  But  in  Uttar  Pradesh,
 the  .  Cantonment  areas  were  -exchided

 vide:  7  timaited,
 P.  (Temporary)  control  of  Regt  it,.

 the  ‘application’  of  the  State’.  Act,
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 and  Eviction  Act,!947  by  an  amendment
 made  therein  shortly  before  the  commencement.
 of  the  Constitution,  with  the  result  that  there
 was  no  rent  control  law  in  force  in  the  Canton-
 ment  areas  in  that  State.  As  a  result,.  the
 U.  P.  Cantonments  (Control  of  Rent  and
 Eviction)  Act,  1952  drawn  up  on  the  fines  of  the
 said  State  Act  of  947  was  enacted  by  Parlia-
 ment  by  virtue  of  powers  conferred  under  Entry
 3  of  the  Union  List  I  of  Seventh  Schedule  of
 the  Constitution.

 Since  the  promulgation  of  the  said  Ceatral
 Act  of  1952,  a  number  of  amendments  have
 been  made  to  the  State  Act  of  1947,  without
 any  corresponding  amendments  to  the  Central
 Act  of  1952,  Consequently,  representations
 have  been  received  by  Government  for
 amending  the  Central  Act  of  952  so  as  to
 bring  it  in  line  with  the  provisions  of  the
 State  Act  of  ‘1947,

 Section  3  of  the  Cantonments  (Eviction
 of  Rent  Control  Laws)  Act,  957  empowers
 the  Central  Government  to  extend,  by  issue  of
 a  Notification  in  the  official  gazette,  to  any
 cantonment  any  enactment  relating  to  the
 contro!  of  rent  and  regulation  of  house  accom-
 modation  which  is  in  force  on  the  date  of
 issue  of  the  notification  inthe  State  in  which
 the  cantonment  is  situated.  In  exercise  of  this
 power,  the  Central  Government  have  extended
 various  State  Rent  Control  Acts  to  cantonment
 areas  situated  in  the  respective  States.  This
 extension  cannot  be  applied  to  Cantonments
 in  U.P.  since  a  law  on  the  subject  enacted
 by  Parliament  is  already  in  force.  It  is,  there-
 fore,  proposed  that  the  Uttar  Pradesh
 Cantonments  (Control  of  Rent  and  Eviction}
 Act,  952  be  repealed  and  the  Uttar  Pradesh
 (Temporary)  Control  of  Rent  and  Eviction
 Act,  947  (or  such  other  Rent  Control  Act  as
 may  be  in  force  in  U.P.)  be  then  simul-  .
 taneously  extended  to  the  Cantonment  arcas
 in  Uttar  Pradesh  by  issue  of  a  notification
 under  the  said  Central’Act  of  ‘1957  Thus  will
 avoid  the  need  of  amending  the  said  Central
 Act  of  4952  each  time  the  State  Act.  is
 amended,  It  is  in  this  way  that  we  can
 maintain  in  -Cantonments  the  position  at.  par
 with  the  eomaining  areas  of  the  State,

 SHRIS.  उ  BANERJEE
 asont)

 t
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 I  feel  that  the  time  has  come  when.in  the
 various  Cantonment  areas,  whether  in  U.P,  or
 any  other  State,  ail  the  restrictions  which  are
 at  present  operating  should  be  removed.  In
 U.P,,  in  the  various  cantonments,  especially
 in  the  Cantonment  Board  of  Kanpur,  the
 elected  representatives  passed  a  resolution,  of
 which  Tam  sure  the  bon.  Minister  is  aware,
 that  some  of  the  areas  such  as  the  bazar
 areas  where  this  particular  Act  which  is  now
 being  repealed  was  made  applicable  should  not
 he  under  the  cantonments.

 Sir,  what  was  the  history  of  the  canton-
 ment  ?  The  Britishers  when  they  were  ruling
 our  country  wanted  that  their  soldiers  should
 be  away  from  the  Indian  population  and  that
 was  why  this  tendency  was  created  among
 them  that  the  soldiers  and  the  O.R.s.,
 especially  the  B.O.Rs.  and  even  the
 cantonment  officials  should  not  mix  with  the
 civilian  population.

 After  Independence  in  1947,  and  even  in
 1962  and  ‘1965,  the  civilian  population  of  the
 cantonment  areas  has  shown  that  they  at  the
 rear  are  prepared  to  help  our  jawans  in  the
 forward  areas  in  defence.  When  they  are
 doing  everything  to  help  the  armymen,  there
 should  bo  no  restriction  and  all  restrictions
 placed  on  the  various  cantonment  arears  should
 be  removed,

 It  is  a  tragedy  that  still  in  the  Kanpur
 cantonment  and  other  cantonments,  such  as
 Jaliundur  which  I  have  seen,  the  roads  are
 named  after  some  of  the  British  officers  who
 had  used  all  the  force  at  their  command  to
 kill  our  people  in  the  857  war  of  indepen-
 dence,  We  have  decided  that  by  3ist
 December  497]  if  the  cantonment  board  of
 ‘Kanpur  does  not  remove  the  ‘signboards  of
 these  roads,  we  would  remove  them  forcibly.
 Recently,  during  India’s  war  with  Pakistan
 which-atarted  on'4th  December,  young  man:  of
 Kanpur,  Lt.  Deepak  Das.  had  laid  down  his
 life  forthe  sake  of  the  country  ;  he  was
 young  man  ‘of  22  yeara  and  he  was  the  son  of
 one  renowned  doctor,  namely  Dr.  8.  G.  Das,
 and  he  -had  -sgactificed  his  life.  I  knew  the
 boy  ever  since  hé  was  five  years  old.’  Today

 T  got  the  news  that-this  boy  had  ‘passed.  away
 On  the  8th  Decomber;:and.so  he  ig.no  more
 with  ‘us,  ह...  wanted-to  name  s  particular  road  लौंग

 Kanpur  have  named  the  biggest  road  in  the
 cantonment  afier  this  great  martyr  Lt.
 Deepak  Das.

 So,  I  would  request  the  hon.  Minister  to
 respect  our  national  traditions  and  see  that
 the  cantonments  do  not  remain  only  for  the
 army.  When  we  call  our  army,  the  people's
 army  then  there  should  be  no  difference
 between  the  armymen  in  the  cantonment  and
 those  in  the  city.

 When  Shri  Bhakt  Darshan  had  brought
 forward  a  non-official  resolution  on  the  subject,
 the  then  Deputy  Defence  Minister  Shri  Surjit
 Singh  Majithia  had  assured  the  House  that
 Government  would  bring  forward  a  compre-
 hensive  legislation  to  amend  the  Cantonments
 Act  enacted  at  the  time  of  British  rule.  But
 that  comprehensive  Act  has  not  come  so  far.
 So,  I  would  like  to  have  an  assurance  from
 the  hon,  Minister  that  the  new  Act  will  be
 brought  forward  3004  to  democratise  the
 working  of  the  entire  cantonment  board  and
 to  make  the  employces  in  the  cantonments
 just  like  those  at  other  places.

 With  these  words,  I  request  the  hon.
 Minister  to  see  that  there  is  no  disparity  of
 treatment  whatsoever  as  between  the  population
 of  the  city  and  the  cantonment.  After  all,
 who  are  the  jawans  ?  They  are  the  sons  of
 our’  peasants,  workers  and  middte  class
 employees,  The  British  days  are  over.  Today
 what  is  the  difference  between  the  city  and:
 the  cantonment  ?  In  these  days  of  total  war,
 while  the  jawan  fights  in  the  front,  the  other
 members  of  his  family  who  form  the  civil
 population  are  at  the  rear  giving  him  support
 in  his  fight  for  the  country's  safety  and
 security.

 With  these  words,  I  support  the  Bill  and
 request  the  hon.  Minister  to  take  note  of  what
 T  have  said.

 aft  मोहम्मद  इंस् मा इस  (वै रक पर):  उपाध्यक्ष

 महोदय,  पह  जो  विधेयक  पेश  किया  गया  है.  उस
 के  बारे  में  मुश्ते  कोई  बहुत  ज्यादा  नहीं  जलना

 है)  सिर्फ  याद  दिलाता.  चाहता  हूं  कि  यह  केलटोन-
 भेंट  एक्ट  जो  है  वह  1923  का  है  जब.  कि  नेहरा

 इस  को  लाये  ये।  उस  से  उनका  मकसद
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 आदमियों  का  रहत  सहित  और  तौर  तरीका  जनता

 मलंग  रख्खा  जाये  ।  इसी  मकसद  को  लेकर

 यह  एक्ट  बना  था  और  चौबीस  साह  की  आजादी  :
 के  बाद  भी  हमले  उसको  बदला  नहीं  है।  हमने
 इस  तरफ  बिल्कुल  ध्यान  नहीं  दिया।  लेकिन  माज
 जब  हमारी  भावनायें  अपने  सैनिकों  की  तरफ  हैं
 और  देश  की  जनता  ने  उनका  समर्थन  किया  है
 और  उनको  साहस  बंधाया  है  और  55  करोड़
 जनता  की  सहानुभूति  उनके  साथ  है,  इसके  बावजूद

 क्षैन्टोनमेंट्स  को  जनता  से  अलग  कर  दिया  गया
 .हैं।. आज  पब्लिक  से  सैनिकों  को  मिलने  नहीं

 दिया  जाता,  आस  पास  के  लोगों  से  मिलने  नहीं
 दियां  जाता,  उत  पर  तरह  तरह  की  पाबन्दियां

 “लगाई  गई  हैं,  उनका  ऐडमिनिस्ट्रेशन  लग  है,
 उनके  आफिसर्स  अलग  हैं।  आस  पास  की  जो

 ,स्यूनिसिपैलिटीज  हैं  जबरदस्ती  उनका  पानी  ले

 लिया  जाता  है।  वहां  के  लोगों  की  तकलीफें

 बढ़ती  हैं,  तब  भी  उन  पर  विचार  नहीं  किया
 जाता  ।  इस  तरह  से  अफसर  लोग  वहाँ  के

 ऐडमिनिस्ट्रेशन  को  चलाते  हैं।  जितना  भी  मैला
 :  कचरा  है  बहू  म्यूनिम्तिफ्  एरियाज  में.  फेंक  दिया

 जाता  है,  और  जब  स्यूनिसिपैलिहीज  उन को
 हटाने  को  कहती  हैं  तो  कैस्टोवर्मेंट्स  के  आफिसर्स
 कहते  हैं  :  लिंग  डूँदग,  कुछ  नहीं  किया  जा  सकता

 +  सुम को  ही  उठाना  होगा।  मेरी  कॉस्टिटुएन्सी
 -  में  इस  तरह  की  घटना  घट  चुकी  है।

 इसलिए  मैं  कहना  चाहता  हूँ  कि  यह  जो
 ऐक्ट  है  वह  ब्रिटिश  जमाने  का  बसा  हुआ  है।  हस .

 _  को  सदी  करके  एक  काम्प्रहेन्सिव  ऐक्ट  बनाया

 :  जाना  चाहिए  ।.ऐसा  कानून  बनाया  जाना  चाहिए
 _  जो  हमारे  देश  की  भावना भों  के  अनुरूप हो  और

 देश  की  जगता  से  उसका  करीब  का  रिश्ता  होत
 8  आखिर  हमारे  हो  बच्चे  तो  वहां  पर  जाते  हैं.  और.

 काम  करते  हैं  ।  जब  बहू  कैंटोनमेंट  में  जाते  हैं

 स्र्डड््

 rent  etc.)  (Repeal)  Bill  32

 wary  अप्रोच  सहीं  कर  सकते  q  ओ  बोट  देता

 चाहते  हैं  उत  पर  तरह  तरह  की  पाबन्दियां  आयद
 की  जाती  हैं।

 इसलिए  एक  काम्प्रिहैन्सिव  बिल  छापा  आना
 चाहिए  और  इसको  पूरी  तरह  से  तब्दील  करना
 चाहिए  i  जो  ब्रिटिश  जमाने  की  चीजें  हैं  अह
 हमारे  लिए  कलंक  हैं,  खास  तौर  से  देश  और
 लिंग  पार्टी  के  लिए।  अभी  कुछ  मिनट  पहले
 हमारी  प्रधान  मंत्री  ने  कुछ  तजवीजें  पेश  की  हैं
 बनाया  और  मारे  गये  जवानों  के  परिवार  वालों
 के  लिये।  उनके  बच्चों  के  लिये  नौकरियों  और
 दूसरी  तरह  की  सुविधाओं  की  बातें  कही  गई  हैं।
 लेकिन  इस  ऐक्ट  को  ठीक  से  बदलने  की  बात
 नहीं  की  जाती  है।  अब  गवर्नमेंट  पर  जिम्मेदारी
 आ  गई  हैं  कि  जल्दी  से  जल्दी  कैंटोनमेंट  के  ऐक्ट
 को  तब्दील  किया  जाय  ताकि  जो  वहां  पर  फोर्स
 रहती  है  उनके  बारे  में  जनता  यह  महसूस  करे  कि
 यह  जवान  भी  हमारे  हैं।  देश  की  लड़ाई  में  हमारे
 जो  जवान  जाते  हैं  उनको  लोग  मिठाई  खिलाते  हैं,
 तिलक  लगाते  हैं  और  मिलायें  पहनाते  हैं  लेकिन
 जब  वह  होग  कैन्‍्टोनमेंट्स  में  रहते  हैं  तब  बह
 पुरानी  भावना  लेकर  ही  रहते  हैं।  ऐसी  बात  नहीं.
 होनी  चाहिए  ।  इसलिए  जो  बिल  आया  है  उसकी
 जगह  परे  एक  काम्प्रहेन्सिव  बिल  छाया  जाना
 चाहिए  और  जो  भी  बुराइयां  हैं  चने  को  दूर  किया
 जाता  चाहिए  जिस  में  जवानों  के  साथ  हमारे
 रिलेशन्स  अच्छे  ही  सकें  -

 कभी  भरतीय  नारायण  पांडे  (गोरखपुर
 उपाध्यक्ष  महोदय,  मंत्री  महोदय  ने  जो  संशोधन'

 विधेयक  पेश  किया  है  मै  उसका  पस बेन  करता हूँ
 रेंट  कन्ट्रोल  एण्ड  एविएशन  ऐक्ट  की  जो  शरिया.
 _हैं  बहू  कंटोनमेंट  एरियाज  में  भी  लगाती.  चाहिये
 हाँ पर  गरीब  सोग भी भी  रहते Ee  आज  !हालात...

 यह  हैं  कि  वहां  पर  जो  1...  रहत ेहैं.  वह  मकान
 तो...  धन काना  चाहते  हैं.  और  जो  भमेनिटीण  दी  गई  है

 wart  चाहते हैं;  केतन
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 मैं  आप  के  द्वारा  मंत्री  महोदर  से  निवेदन

 करना  चाहता  हैं  कि  वह  इन  चीजों  की  तरफ

 ध्यान  दें  और,  ह. 6  को  हीक  करने का  प्रयत्न

 करें  ।

 SHRI  VIDYA  CHARAN  SHUKLA  :  Sir,
 ]  have  taken  note  of  the  valuable  points  that
 have  been,  mada  by  the,  hon.  Members.  I
 would  like  to  personally  assure  Shri  Banerjee
 that  the  Government  have  already  drafted  a
 comprehensive  amending  Bill  for  amending  the
 old  Cantonments  Bill  Act.  As  the  hon,
 Member  knows,  this  Is  a  smali  Bill  for  a  small
 purpose  related  only  to  Uttar  Pradesh,  and
 therefore,  I  do  not  think  there  is  much  contro-
 versy  over  this  particular  Bill  and  I  am  sure
 that  it  will  be  approved  unanimously  by  the
 House.

 MR.  DEPUTY-SPEAKER  :  The  question

 “That  the  Bill  to  provide  for  the  repeal  of
 the  Uttar  Pradesh  Cantonments  (Control
 of  Rent  and  Eviction)  Act,  1952,  as  passed
 by  Rajya  Sabha,  be  taken  into  considera-
 tion.”

 The  motion  was  adapted.

 MR.  DEPUTY-SPBAKER  :  The  question
 is:

 “That  clauses  2  and  3  stand  part  of  the.
 Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3  were  added  to  the  Bill,
 Clause.  i  the  Enacting  Formula

 and  the  Title  were  added  to
 the  Bill

 SHRI  VIDYA-CHARAN:  SHUKLA:  I
 movet-.  |

 “Phat  thé  Bill  96  passed,

 do-Pak  armed  confilet  (St,
 ASAT  brs.

 STATEMENT  BY  DEFENCE  MINISTER
 REVIEWING  है! ४: !:  OUTCOME.  हरि
 RECENT.  ARMED  CONFLICT  ARISING
 QUT  OF  THE  PAKISTANI  ‘AGGRES.

 SION  ON  INDIA

 THE  MINISTER  OF  DEFENCE.  (SHRI
 4AGSIVAN.  RAM):  Mr.  Deputy-Speaker,
 Sir,  Lam  sorry  I  have.  been  late  -by  a  few
 minutes.in  coming  to  the  House.  I  am  rushing
 from  Kanpur

 On  Friday,  December  3rd;  around  5°40
 pm.,  Pakistan  had  unleashed  its  total  war  on
 India,  with  pre-emptive  strikes  at  our  airfields
 and  heavy  attacks  on  our  defensive  ‘positions
 all  aiong  the  western  frontier.  We  were  able
 to  commerce  our  counter  action  on  tlic
 western  front  only  around  ‘mnidnight.

 On  the  eastern  frontier,  we  moved  In  the
 early  hours  of  Saturday,  December  4th,  from
 different  directions  into  what  was  then’  known
 as  East  Pakistan  to  act  in  concert  with  the
 Mukti  Bahini  and  other  elements  of  the
 National  Liberation  Forces  of  Bangla  Desh.
 With  the  signing  of  the  Instrument  of  .  Surten-
 der  by  Lt.-Gen.  Niazi,  Martial  Law  Adauiait-
 trator  of  Zone  B,  at  ‘16.31  hours’  on  Thareday,  rm
 December  3670,  the  people  of  Bangla  ह... ज
 were  finally  freed  from  West  Pakistani  subju-
 gation  of  a  quarter  of  a  century  and  from
 the  brufal  terror  that  had  gripped  them  since
 March  25,  973

 The  successful  completion  of  this-campaign
 of  liberation,  within  a  period  of  2°  days;
 across  a  vast  expanse  Of  land,  crisecrossed
 with  rivers  and  rivulets,  inhabited  by
 75  million  people  and.  held.  down.  by

 sot regular  and  para-military  forces  of  Weet  Paitin
 tani  origin,  wil!  rank  in.  the  annals  of  military
 history  as  a  remarkable  feat,  के

 The  strategy of  our  forces'so-.  ‘bypass  nei:
 cities  to-avoid  civilian  camsatiion  and:to-prevént  |  |
 damage  to”  national  qanets  surprised
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 Bighters  provided  invaluable  assistance  by
 harassing.  the  enemy  in  the.  rearsand  by

 _epabling  our.  forces  to  overcome.  numerous
 riverine  obstacles.

 the  vast  airspace  within  the  first  twenty-four
 hours  by  completely  annihilating  the.  PAF  in

 ngla  Desh.  The  punishment  inflicted  from
 the  air  on  military  instailations  and  positions
 caused  tremendous  havoc.  The  supply  as  well
 as

 sy  a
 routes  by  air  were  completely

 Helicopters  were  extensively.  used  to  land
 our  troops  in  the  rear.  A  battalion.  of  para-
 troopers  was  dropped  at  predetermined  places
 north  of  Dacca.  The  link  of  these  paratroopers
 with  the  ground  forces  of  the  Mukti  Bahini
 and  the  Indian  Army  made  it  possible  for  us
 to  reach  the  outskirts  of  Dacca  on  the
 eleventh  day  of  the  Campaign

 =  Our  Navy  played  a  significant  role.  The
 Eastern  Naval  Command.  deployed  our  Air-

 -  की  Carrier  VIKRANT  with  supporting  ships
 and  submarines  to  immobilise  the  port  facili-
 tieg.at  Chittagong  and  in  the  Khulna-Chaina-
 ‘Mongla  complex.and  to  damage  airfields  and
 mifitary  installations:‘on  the  southern  periphery.
 Ampbibian  landings  were  carried  out  at  Cox's
 basaar  to  seal  off  a  possible  escape  route  for. the  enemy  to  Burma

 7  Te  appears  that  the  Martial  Law  Adminis-
 teltor  had  foat  operational  control  over  his

 me  Tidvisional  Commanders  at  an  early  stage  of
 the  batele:  The  Pakistani  troops,  however
 fdoght  gallantly.  Their  Commandets  did  not:

 _agey.  heed  to  the  messages  addressed  by
 Geeeral’  Manekshaw-to  save  their  lives
 Major-General  Rao  Farman  Ali's  initiative
 was  overruled  by  Pindi,  It  was  only  in  the

 a  ting of  December  I5th  that  the  wisdom  of
 mi  aftehding.  further  bloodshed  dawned  on  the

 mittery  otlers.....,.:  interruptions}

 (By  then  the  tables  hed  been  turned  on  the
 ~  adtiasor  “olt  the  Western  front.  “Pakistan's
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 peiamepinn  Is,  i97i'?  fadbs  Pak  aimed  erry  5

 énemy  back  ‘into  ts  territory!  “Repeated
 atfomp{s.  on  ..the  part;  of  the:  esemy:  to
 infiltrate  behind  our  lines  were  frustrated.  The
 Local  Kashmiris  Helped  to  round  Up  straggling
 infiltrators.  To  protect  our  vital  land  commuiti-
 cations  in  Jammu  and  Kashmir,  we  carried  the
 war  into  the  enemy's  territory.  To  keep  the
 enemy  away  from  Rajasthan  and  Gujarat,  we
 made  significant  gains  in  the  Barter  and
 Kutch  séttors..  We  succeeded  in  drawing  the
 enemy's  feservés  into  Open  “battle  and  dn
 scattering  his  attacking  forces

 The  Indian  Air  Force  struck,  without
 interruption,  by  day  and  by  night  at  aircraft
 on  the  ground,  at.  airfield  installations
 runways  and  radar  stations,  Troop  concen-
 trations  were  broken  up  and  armoured
 columns  were  scattered.  Important  installa-
 tions  of  military  value  were  severely  damaged
 and  the  transportation  system  was  disrupted,
 In  addition,  the  IAP  provided  air  cover  to
 our  ground  forces  and  co-operated  with  them
 in  destroying  the  enemy's  tanks.  Our  air
 defence  unita  took  a  heavy  toll  of  enemy's
 intruding  aircraft.  in  the  concluding  stages
 of  the  conflict,  the  enemy's  air  activity  was
 reduced  to  a  fraction  of  ours,

 The  task  of  the  Western  Naval  Command
 was  to  contain  the  Pakistani  fleet  and  prevent
 it  from  hitting  at  our  shipping  and  our  ports.

 The  House  is  aware  of  the  two  daring
 attacks  mounted  by  our  Western  fieet  which
 damaged  part  and  shore  installations  at
 Karachi  and  substantially  ‘reduced  the  strength
 of  the  Pakistani  fleet.  In  consequence,  the
 enemy  was  unable  to  interfere  with  our
 maritime  shipping.  While  our  ports  functioned
 normally,  our  Navy.  completely  succeeded  In
 cutting  off  the  enemy's  supplies  by  sea,

 The  enemy  has  paid  dearly  for  aggression.
 Pakistani  tosses  in-equipment  are  computed  at
 94  aircraft,  246  tanks,  two  -warsiips  two  sub,
 marines,  two  minesweepers  and  46  gunboats;
 both  in  the  Eastern  and  Western  sectors.  Vital
 installations  of  -  military  —  sigrilficanve..:  ave
 been  severely  damaged,  Pakistani  ‘casualties  are
 keown  to  have  beea  very  heavy..  Obviously,
 is  impossible  to  have  the  exact  figures.  A  full.

 itteciesy
 Pacnch,  tally  of  prisoners  is  got.  yet  ‘available.  -  In

 Hy  Dacca  alons  as  siany  56  24,000  havo:  eutren-
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 we  were  in  occupation  of  numerous  pockets
 of  Pakistani  territory.  In  Kargil,  Gurais  and
 Uri  sector,  our  troops  have  occupied  nearly
 50  posts.  In  the  Tithwal  sector,  a  substantial
 portion  of  the  Lipa  valley  is  in  our  hands.
 Some  commanding  heights  across  the  cease-five
 line  have  been  taken  by  usin  the  Poonch-
 Rajauri-Naushera  sector.  The  whole  of  the
 Akhnur  Dagger  salient  and  a  number  of
 border  posts  in  the  Jammu  sector  are  with  us.
 We  have  crossed  the  Basantar  River  and  the
 greatest  part  of  the  Shankargarh-Zafarwal
 salient  is  in  our  possession.  The  Dera  Baba
 Nanak  Enclave  south  of  Ravi  has  been
 occupied  by  us.  Several  border  posts  in  the
 Dera  Baba’  Nanak-Ajnala-Amritsar-Khem
 Karan-Ferozepur-Mamdot  and  Fazilka  sectors
 have  been  taken.  In  the  Bikaner  sector,
 Rukanpur,  Ranhal  and  Bijanot  have  been
 captured.  In  the  Jaisalmer-Islamgarh-
 Bhatkhanwala  Khu  area,  we  are  4  to  8  miles
 inside  Pak  territory.  Apart  from  a  number
 of  border  posts  on  the  border  of  Sind,
 including  Chhad  Bet,  we  have  occupied  the
 whole  of  Nagarparker  Bulge  and  captured
 Chachro  and  Virawah.  We  have  effective
 control  right  up  to  Naya  Chor  and  Umarkot
 in  the  Pakistani  Province  of  Sind.  The  posts
 and  the  pockets  in  our  possession  ensure  the
 security  of  our  Western  borders  and  provide
 full  protection  to  our  vital  road  links.

 Our  losses  have  been  comparatively
 smaller.  We  lost  45  aircraft,  73  tanks  and
 one  frigate.  All  our  installations  are  in  full
 operational  order,

 For  the  liberation  of  Bangla  Desh,  1,047
 of  our  brave  officers  and  men  laid  down
 their  lives,  3,047  were  wounded  and  89  are
 missing.

 On  the  Western  front,  1,426  were  killed,
 3,6Ll  were  wounded  and  2,149  are  missing.

 The  area  west  of  Munnawar  Tawi  was,
 at  the  time  of  cease-fire,  in  Pakistan’s
 possessfion  ;  so  is  the  enclave  west  of  Sutlej  at
 Husainiwala.  There  is  a  very  small  lodgement
 in  Pakistan’s  possession  in  the  area  in  the
 west  of  Fazilka  around  village  Pakka.

 Pakistan’s  military  adventure  has  recoiled
 on  its  military  leaders.  The  experience  of  4
 days  of  fighting,  the  loss  of  territory  and
 of  manpower,  together  with  the  severe  damage
 inflicted  on  equipment  and  installations  would,
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 as  soon  as  the  facts  become  known  to  them,
 convince  the  people  of  Pakistan  of  the
 disastrous  consequences  of  unprovoked  armed
 aggression.

 46.00  hours.

 On  the  evening  of  the  December  6th,
 the  Prime  Minister  announced  8  unilateral
 cease-fire.  This  would  convince  not  only  the
 people  of  Pakistan  but  the  world  at  large  in
 regard  to  our  intentions.  In  our  view,  there
 is  no  dispute  between  our  two  countries  which
 cannot  be  settled  by  friendly  negotiation
 between  ourselves.

 We  have  no  territorial  ambitions,  Our
 jawans  who  have  fought  so  bravely  and  who
 have  sacrificed  their  lives  at  the  call  of  duty
 will,  however,  need  to  be  assured  that  their
 sacrifices  will  yield  results  of  lasting  value  to
 the  peoples  of  India  and  Pakistan.  They
 already  have  the  satisfaction  that  they  have
 contributed  to  the  liberation  of  Bangla  Desh
 and  to  the  emergence  of  a  Secular  Democratic
 State  on  our  Eastern  Borders.  It  will  now  be
 Our  endeavour  to  forge,  through  bilateral
 negotiations,  a  new  relationship  with  Pakistan,
 based  not  on  conflict  but  on  co-operation,
 guaranteeing  to  us  the  security  of  our  borders
 and  our  vital  road  communications,  and
 assuring  to  the  peoples  of  the  two  countries
 freedom  from  fear  of  recurring  wars  and  an
 opportunity  to  devote  their  full  attention  to
 economic  and  social  progress.

 We  have  to  redeem  the  pledges  we  made
 to  our  people  when  we  were  elected  to  power.
 I  am  sure  the  people  of  Pakistan  and  Bangla
 Desh  also  ardently  desire  to  devote  their
 attention  to  similar  tasks,  Let  us  hope  that
 the  experience  of  fourteen  days  of  armed
 conflict  with  Pakistan  will  help  to  usher  an
 era  of  peace  and  prosperity  for  the  sub-
 continent.

 The  House  owes  its  gratitude  to  the  vast
 number  of  men  and  women  whose  exertions
 and  sacrifices  have  contributed  to  the  success  of
 our  arms.  We  owe  a  special  duty  to  the
 next  of  kin  of  those  who  have  laid  down  their
 lives  and  to  those  who  have  been  disabled  by
 the  conflict.  We  have  also  to  make  good  the
 equipment  we  have  lost.  The  tax-payer  will,
 no  doubt,  do  his  part.  The  nation  may,
 however,  wish  to  give  expression  to  its
 sentiments  by  organising  a  massive  voluntary
 effort  to  p  3

 telief  to  those  who  have
 ror
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 miffeted  and  to  provide  to  the  armed  forces  the

 ‘equipment’  they  have  lost.  Moa

 We.could.  not  have  achieved  this  success
 but  for  the  enthusiastic  exertions  of  opr

 ‘Farmers  and  out  industrial  workers.  A  special
 word  of  thanks  is  due  to.  the  raflwaymen  and
 track  divers  who  ‘kept  supplies  moving  and
 to  the  personnel  who  manned  our  telecommu-
 nieation  network.
 aormerchant  shipping  succeeded  in  keeping
 up  a  steady  atream  of  supplies:  I  am  also.  full
 of  admiration  for  the  courage  aod  fortitude.of
 the  common  man  who  carried  on  his
 normal  tasks in  the  face  of  enemy  gun-fire
 along  :our  borders  and  around  the  airGolds.

 nation  can  be  proud  of  the  devotion,
 the  dedication,  the  determination,  the  skiit  and
 the‘  efficiency  of  those  of  our  citizens  who
 fought,  with  all  their  right,  on  Jazid,  at  sem,
 and  in  tie  air,  the  dark  forces  of  aggression,

 The  men  in.  charge  of

 Our.  enilitery  jendership  rose  to.  the  occasion,
 understanding  and.  cobesi-

 vaness  gchieved  by.  the  three  services.  in
 planning.aod  executing  the  joint  operations  .
 have  been  gratifying.  The  Defence  .  Forces.of
 india  are  now  a well-knit  team,  capable of
 gurantecigg  the  security.  of  our  motherland
 against  external  aggression,  Their  succesa.on  :
 the  battlefield  should  give  us.  confidence  in
 our  war  on  poverty  and  want.

 On  behalf  of  the  Defence  Services.  and
 the  Ministry  of  Defence,  may  I.  tender  their
 @rateful  thanks  for  the  generous.  appreciation
 by  this  august  House,  and  indeed  by:  the  entire
 nation,  of  the  efforts  made  by  them  ‘to  perform
 their  national  tasks  to  the  best  of  their
 ability.

 26.05  hears

 The  Lok  Sabha  then  adjourned  till  Ten  of
 the  Clock  on  Monday,  December  20,
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